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Mr. Speaker: The same thing got us 
into trouble in the beginning.  Of 
course he has said that it is happen
ing. It is not the first time; e number 
of times information has been given 
to the hem. Members when they write. 
Suppose he has not got full informa
tion with him, he can say that if hon. 
Members write, he will supply it.  It 
is not that I am supporting anybody. 
Now, therefore, we should go to the 
next question.

Shri Skrlehand God: Sir, one ques
tion.

Mr. Speaker: There are a number 
of questions which are  very,  very 
important, such es those on the Vivian 
Bote Commission, Hazari report and 
so many other things.  I know the 
hon. Member’s question is important; 
he gets up and says it is important. 
Bat I have given 2 minutes for this 
question alone. Next question.

Stef Tenneti VfarmuuUham:  May I 
submit that if this question is left at 
this stage, the intransigence of Pakis
tan will Increase.

Mr. Speaker:  It does not matter.
There are other methods of meeting 
it.  Next question.

Shrimati LilahmllriMhtMW:  Sir, 
I have e request to make. It is about 
the statement relating to this question. 
In the Notice Office, by the time we 
go end ask them, they have very few 
copies with them;  the copies are 
exhausted by that time and they do 
not give us. 8, it is very difficult to 
get the statement end reed tt.  Let 
there be more fcolK

Mr. Speaker: We will Increase the
number of Tcopie*.  Shri  Ebrahim 
Sulalman Sait

Shri Ebrahim Sulalman Salt: I have 
not got a copy of the statement and 
so I am unable to put a question.

An  boa.  Member;  The Minister 
should read the statement.

Mr. Speaker: I have no objection.

Price of Cement
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«. Shri Ebrahim Sulalman SaiU 
8hri M. Kampure:
Shri S. Sepakar:
Shri Chintamani Fanigrahi: 
Shri N. K. Sanghl:
Shri Hamachandra Veerappa: 
Shri Bam   Gupta:

Will- the Minister  ot  Industrial 
Development and Company  Affair*
be pleased to state:

(a) whether  Government  have 
received  any  representation from 
the  manufacturers  of  cement ta 
increase the cement  price  in the 
country;

(b) whether Government have con- 
sidered this demand; and

(c) if so, the result thereof?

The Depot? Minister in the Minis
try of Industrial Development and 
Company Affairs <8hri Bhann Pnkuk
Singh):  (a) to (c).  A statement is 
laid on the Table of the House. 1 shall 
read it

The Cement Allocation and Coordi
nating Organisation of the Cement 
industry has sought the approval of 
the Government to bring about uni
formity in the retention price payable 
to cement producers.  The industry 
proposes to achieve uniformity gra
dually by utilising whatever funds 
that are available with tt towards up
grading the retention price upto Rs. M 
per tonne in respect of the produoers 
who are in the lower groups. Tat this 
purpose,  it  would  net  seek  any 
increase in the selling price at oemenC
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Instead, it ha* asked tho*e producer* 
who are using oU to (witch back to 
the cheaper fuel of coal, *o that the 
money ipent on using oil would 
become available for bringing about a 
uniform retention price. Some ot the 
producer* who may not be able to 
witch back to coal immediately have 
volunteered to forgo the extra price 
for using oil with eflect from 1st April, 
1967 in the interest of achieving a 
uniform retention price.

The industry has also sought the 
approval of Government to increase 
the telling price of cement by Rs. 2.6 
per tonne to meet the increased cost 
of transportation of the commodity 
over longer distances to feed scarcity 
pockets and also to export some quan
tity of cement incurring a loss.  The 
industry has also proposed to increase 
the retail price of cement by Rs. 4 
per tonne to prrvicL* for increased 
costs of retail distribution and a higher 
profit margin to stockists.

All these proposals are under the 
examination of Government at present.

The industry’s representatives have 
also intimated that the costs of pro
duction have gone up considerably 
since decontrol and that the industry 
is at present engaged in making a 
detailed study of the extent to which 
it would be necessary to increase the 
retention  price.  They propose  to 
submit a memorandum in July, 1967.

Shri Ebrahim  8olahnaa  Salt: May 
1 know from the Government, in view 
of the policy of the Government to 
keep down the prices of essential 
commodities, whether the Government 
will refuse the demand of the indus
trialists and not raise  the  cement 
priceaT

The Minister of Industrial Develop
ment and Cwapaxqr Attain (Start P. A. 
Abated): Aa has been indicated in the 
reply,  the entire  matter  is  under 
examination.  But I can inform the 
bon. Member that so fur as the ques
tion of increasing the commission to 
retail  dealers  at stockists  by 
about Ha. 4 par tonne it concerned, 
tt has bean propoaed by the producers.

I have already indicated to them that 
if the commission has to be raised for 
the purpose of giving any benefit to- 
the retail dealers it can be done by 
the producers without increasing the 
price for the consumers.

Shri Supakar: Last year, when the 
control was lifted after giving the 
cement manufacturers a lot of conces
sions with the hope that they would 
not raise the prices, but so soon after 
that they have come with a proposal 
for raising the price not merely on 
the ground that the cost of production 
is more but also on the plea that they 
want to export some cement at a loss 
and recoup the loss by raising the 
price.  I do not know how far the 
Government can agree to such an 
absurd proposal.  I want a definite 
answer to this question.

Shri F. A. Ahmed: I may inform 
the hon. Member that  cement was 
decontrolled  with  effect  from  1st 
January, 1966.  After that, when this 
organisation came into existence, they 
took the responsibility of maintaining 
the price as well as the supply, and 
no prices have been increased since 
then.  But they have been approach
ing the Government from time to 
time for  price  increase because of 
freight  payable  on  cement  which 
has to be taken from one place to 
another and, in case of a longer dis
tance,  and  the  pool  collected  for 
the purpose of equally distributing 
the incidence is not adequate.  As 
the freight collections are not suffi
cient to meet the actual expenditure, 
and so, the Government have allowed 
them the increase for which they are 
actually not responsible.

Shri Kandappan: There has been a 
persistent demand from the producers 
to increase the price of cement after 
decontrol. I would like to know from 
the Minister the special circumstances 
that warrant the producers to make 
such an insistent demand to increase' 
the price.

Shri F. A. Ahmed:  There are at 
present  three  groups  prevailing,



namely, the low production group, the 
medium production group and the 
high production group.  For these 
different rates are there.  Recently 
there has been a difference of opinion 
about this among the producers and 
they have approached  the Govern
ment for approval of a uniform reten
tion  price.  That  proposal is also 
under our examination, but the con
dition attached to that is that so far 
as the consumer is concerned, it will 
not result in an increase in the price 
I have already  indicated that they 
were also anxious tr> inrreasr the pro
fit or the commission to retail dealers, 
by Rs. 4 ppr tonne.   I have also 
already indicated that if they want to 
give it to the retail dealers »hfy can 
do so. but not at the cost of the con
sumers.

Shri Shashi Ranjan:  Due to the
variation in the retention price, which 
are the companies which are bene
fited by it and which are the com
panies which suffer from it?

Shri P. A. Ahmed: Retention prices 
are three in number, as j have said. 
So far as the low cost category is 
concerned,  the  retention  price  is 
Rs. 9.5: in the case of the middle 
category it is Rs. 93:5 and so far as the 
high cost category is concerned, it is 
Rs. 96.  Now they want to have the 
uniform price of Rs. 96.  So, the low 
cost  group  and  the  middle  co-- 
group  will  benefit,  but,  at  the 
same time, there is a suggestion that 
whatever additional benefit will be 
derived by them that will be put for 
the purpose of development and they 
will not be allowed to increase the 
dividend to their shareholders.

Shri S. M. Banerjee: When the price 
of cement was increased last time, it 
was mentioned before the House that 
this increased amount will be used 
for constructing or establishing new 
factories and for the modernisation of 
the cement plants and for improve
ment in production also. I would like 
to know whether that has been done 
by the private sector and, if not, what
- <teps are the Government contemplat
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ing to take to see that the money is 
properly utilised by them?

F. A. Ahmed: We are having 
this matter examined, whether the 
increase in the price allowed to them 
on  a  previous  occasion  has  been 
actually put by them in the fund for 
the purpose of development.  If we 
find that no such action has been taken 
we shall see how that can be imple
mented.

Shri S. S. Kothari: is it a fact that 
during the last decade the cement 
industry did not develop sufficiently 
because of inadequate return on the 
capital employed?

Shri P. A. Ahmed: That is a ques
tion of opinion.  We feci there is 
plonty of scope for the development 
«f the industry even under the exist
ing prices.
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Shri Dhlreewar Kalita: 
Shrt K. M. Abrahaat:
Shrt P. P. Brthawi
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